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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.HYDERABAD BENCH AT HYDERABAD
0.A.No. 1431/94. OXAXNTXKEBEXIE, W
) Date of Orders 6-2-95
Betweens , . b
E.Srinivasa Rac. .e Applicant,
and _ ’!

The Union Public Service Eommission
rep. by its Secretary, Dholpur HOuse,
Shahjahan Road, New Delhi-11.

b

S ea Responqﬁnt.
For the Applicants Mr,P.Naveen Rao, Advocateg '
For the Respondents: Mr.N.R.Devraj, Sr.GGSC. i

CORAM:
THE HON'!BLE MR JUSTICE V.NEELADRI RAO 3 VICE-CHAIRMAN

THE HON'BLE MR.R.RANGARAJAN 3 MEMBER(ADMN}
The Tribunal made the following Order:-

This Bench ordered on 12-12-1994 that in view of the
allegations in the OA it is necessary for this Tribunal to peruse the

answer scripts of the applicant in regard to-the subje%t, Telugu

Literature for Civil Service(Main) Examination, 1993.
| I
On receipt of the said order the affidavit of sri R.M.Bathew,

Chairman, UPSC, is filed. It is alleged therein that he had carefully

A sl mAanad Aarad
that this 15 a case wher&“he¥aBl rec°€§31$2§PE§S:SS$§“P° the conclusion

Section 123 of Indian Evidence act, to produce the documents referred
to in our order dt. 12- 12-95r But in para~-5 of the said affidavit
at.9=- 1~-95, it is stated that he has no objection whatsoever to the

documents in regard to which privilege has been claimed, brlng produced
for perusal by this Bench for satisfying about the bonlafides and

Even in the ofdé} dt. 12-12-94 we made it clear that the proauce
tion of documents referred to is for the perusal by tﬂhs Bench only, and
not for the purpose of showing them to anyone else. %ence, UPSC, the
respondent is directed to get the documents referred in ourletter
dt.12-12-94, produced in a sealed cover for our perusal by 6-3-95,

List the OA on 6=3-95.
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Deputy Regis%rar(J)Cc

To ‘ y

1, The Secretary, UPSC, Dholpur House, Shajahan Road, New Lelhi.
2, One copy to Mr.P.Naveen Rao, Advocate, CAT.Hyd.

3. One copy to Mr.N.R.Devraj, Sr.CGSC.CAT,Hyd, W

4. One -spare copy.

pvm I

%&Q{ | | |




TYFED BY CHECKED RY

COMPARED RBY APPROVEL By

IN THE CENTRAL ADMINISTRATIVE TRISU.... .
HYDERABAD BENCH AT HYDERABAD
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Admitted and Interim directions

issued. = oe—m— —
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" Disnissed as withdrawn
r o " Orde:l1d/Rejected
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i '_ : o _-Dism';‘.dsed for defauit."

No or.,der s to costs.






